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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

R.P.(C) No. 2175-2178/2018 in I.A.Nos.1-4/2016 with CONMT.PET.(C)

No.421-424/2016 In SLP(C) No. 6828-6831/2016

DR. VIJAY MALLYA Petitioner(s)
VERSUS

STATE BANK OF INDIA & ORS. Respondent(s)

([ HEARD BY : HON'BLE UDAY UMESH LALIT AND HON'BLE ASHOK BHUSHAN,
33. 1)

Date : 31-08-2020 These matters were called on for pronouncement of
order today.

For the petitioner(s)Mr. Ankur Saigal, Adv.
Mr. E. C. Agrawala, AOR

For Respondent(s)

Mr. Sanjay Kapur, AOR

Ms. Megha Karnwal, Adv.

Mr. V.M. Kannan, Adv.
Hon"ble Mr. Justice Uday Umesh Lalit pronounced the Reportable
order of the Bench comprising His Lordship and Hon’ble Mr. Justice
Ashok Bhushan.

These Review Petitions are dismissed in terms of the signed

order.

st Qperative portion of the order is quoted as under:

igitally signeg/by
Date: 20 9.02

Reason | “In Paras 30 and 31 of the judgment under review the
contempt petitions were directed to be 1listed on
10.07.2017 for hearing respondent No.3 with regard to
the proposed punishment. Now that the Review



Petitions are dismissed, we direct respondent No.3 to
appear before this Court on 05.10.2020 at 02:00 p.m.
and also direct the Ministry of Home Affairs,
Government of 1India, New Delhi to facilitate and
ensure the presence of respondent No.3 before this
Court on that day. A copy of this judgement be sent
to the Ministry of Home Affairs for facility and
compliance.

List the Contempt Petitions on 05.10.2020."

(INDU MARWAH) (PRADEEP KUMAR)
COURT MASTER (SH) BRANCH OFFICER
(Signed Reportable Order is placed on the File)

* After making correction in the spelling of Interlocutory in main order, it was again uploaded on

02.09.2020..
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